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Appiicaii. 

MrSKOJhaLjStadjg Counsel and the proxy Counsel of 

Mr.Ashok Mohantv. Sr. Advocate for the Respondents/Railways are 

present and heard. 

Ld.Counsej for the Applicant submits that since the 
S 	 . 

grievances of the Applicant have already ben'LeSSed as per para-

13 of the counter, he has no cause of action in this OA, 

Mr.Ojha,Ld.Standitig Counsel thr the Respondents confirms the 

same. 

Having heard both the parties. the O.A. is disposed of being 
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